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Meanwhile, talks will continue
between the Government and Shri
Laldenga. The Government are con-

fident that talks would lead to an

amicable solution of the problem in
Mizoram, so that the energies of all
sections of people in Mizoram can be
directed towards their all-round
development The Chief Minister,
Mizoramm  has also welcomed this
initiative,

Government appreciate that Shri
L.aldenga has stood by his earlier
commitment in which th. Mizo
National Front had acknowledged that
Mizoram iz an integral part of India
and has resolved to accept a settle-
ment of all problems in Mizoram
within the framework of the Consti-
tution of India,

14.05 hrs.
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SHRI A. K, ROY (Dhanbad): Mr.
Chairman, Sir, the Finance ~Bill
is nothing but a technical exercigse to
legitimise the tax proprosalg put for-
ward in the budget. It is a sort of
routine affairs. The hon. Finance
Minister knows that all his proposals
will be passed by this House. .And
hon., Members also know that one
of their suggestions will be accepted
or given any importance by this
House. So, this is a routine and {q
some exXtent dis-interested affairs.
But still we were duty-bound to parti-
cipate and say something and expect
though we should not expect, yet
Wwe are supposed to expect—that our
words will be heard and some impor-
tance will be given to them.

While replying to the general debate
on the Budget, the hon. Finance Mini-
ster said that he had prepared his
Budget according to the philosophy
and programme of the Congress party.
Naturally, they cannot be guided by
the Marxists or Communists, or any
other party. The guiding principle or
growth philosophy of Congresg (I)
is mixed economy. (Interruptions)
It is very difficult now to remember
the nameg of the parties. Earlier, there
used to be Congress and Janata. Now
we have Congress (I), Congress (U),
Congress (R) ete. We suggest that
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they start with A, B and C, They may
stary from A and end up with Z, so
that they can be unique.

There is limited time at my disposal.
I want to say that mixed economy
cannot be g fixed policy. Our hon.
Finance Minister should undenstand
this and also assure the House that
mixed economy is just a transitional
stage. It cannot be a fixed or per-
manent police. It is like standing. You
cannot stand anywhere 1or a long time;
you have to take a direction—Ileft or
right, towards capitalism or socialism.
Secondly, this Government cannot
have a pocialist economy. Bug many
of us expected some nationalistic
economy, some national economy,
which will depart from the past
colonial mode of production and semi-
feudal structures. (Interruptions) 1
will explain . We expected some sort
of a national economy which will
depart from the colonial debris of]
the past, and that we shall bury the
semi-colonial economy, the feudal
past, the colonial past and start a
new life. That has not been fulfilled

* The general parameter of a national
economy would be self-reliance and
a growth-oriented, employment-
oriented policy which will divert the
economy from the non-priority sector
to the priority sector, and which will
slash down ang ciphon off money
from the other luxury and affluent
sector. But no guideline is there in
the entire tax proposals. (Interruptions)
The Finance Minister has come out
with the Finance Bill. I can sec the
economy of India from Dhanbad.
Dhanbad is a mini-India, Tt has got
all the rore sectors, all the subsidiary
and ancillary industries ang all the
features, of which India is composed.
Let us take the coal industry, as a
case study. For example, there is
the fertilizer industry,

. That industry was installed there

in 1957 by no less a person than
Pandit Nehru himself, He personally
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went there to inaugurate that indus-
try. It was based on coal; and it was
in the coal field area. If was based
on g seli-reliant technology. After
traversing 30 years, where have we
reached? We are now auctioning that
coal based self-reliant wunit which is
our first public  sectior enterprise.
We like to say that this Government
of Mrs, Indira Gandhi is presiding
over the liquidation of the public
sector in the country.

BOME HON. MEMBERS: No, no.

SHRI A. K. ROY: Yes. Mr Churchill
once said that he was not the first
Prime Minister to preside over the
liquidation of the British Empire.
But thig is the first Government to
preside over the liquidation of the
public sector. I can say that. s

If you look at it, you will find
that you are now substituting oil-
based, petroleum-based fartories there
for which we shall ever remain de-
pendent on the foreign countires, on
the World Bank pepole and the!
American imperialism, These people
are shouting against American im-
perialism; they are shouting loudly
and publicly against jt, but surrender-
ing surreptitiously and silently. That
is the line that the Congress people are
giving to us. The Janata Government
was anti-socialist, and the Congress
Government was pseudo-socialist. One
was anti-socialist, and another was
pseudo-socialist theyv gre antisocial and?!
Pseudo-social, and we the poor people
are in between, between frying pan
and fire. We do not know whom to
choose. ‘

Another point that I would like to
ask the hon Finance Minister is
whether he is going to intervene in
the matter so that in a coal-based
factory in g coal-fleld area, we may
not auction it and substitute and
import an oil-based factory there, for
which India will ever remain depen-
dent on foreign countires. Is this
your self-reliance? At least the®
national economy says that the eco-
nomy should be self-reliant. Only a
few days back, all people were shout-
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ing that the public sector was not
working well, and the Congress,
people were styling that they were
the great protectors of the public
sector. But only a few days back, we
debated whether we should have a
committed judiciary or nbdt, T do not
want! to comment on that, But we
must have a committed bureaucracy
to run the public sector. The officers
of the public sector enterprises should
not merely be efficient but they must
have some vision, some idealism.
Otherwise, no public sector can run.
And you know the officers of the Bu-
reau of Public Enterprises who select
the top officers for the public sector;
in the Selection Board who is there?
All the persons who do not believe in
the basic theory, principle, philosophy
of public sector are there; and oOne
of them, everybody konws is Mr.
Russy Modi, the Vice-Chairman of
TISCO A man who does not believe
in the theory of public sector, who
ig leading the monopoly capitalist, is
sitting in the Selection Board and
celecting our offtecrs, After that, our
great benevolent Finance Minister, g
valiant fighter for the public sector
is expecting our public sector to
operate efficiently.

Another point I would like to stress
is that if you want to run the public
sector correctly, you must have a com-
mited bureaucracy who believe in
the basic theory of socialism on which
the public sector rests and not a man
who believes in capitalism. If we do
not get them, then dismantle it, re-
move them, but you must have a
committed bureaucracy, If you can
yvou can talk of public sector, you
can talk; if you cannot, you better
remain silent.

Another point is this. I have already
said how they are going to hand over
the Kumar Dubey Engineering Works
to TISCO-these people who are
fighting, they say, they are valiantly
fighting against it-by cirumventing
the MRTP Act, And though the Bihar
Government, only a few days back,
in reply to a Calling Attention, ad-
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vocated that the Kumar Dubey
Engineering Works should be taken
over by the Government, under the
Industries (Development and Regu-
lation) Act, but these people are con-
spiring secretly, making a drill, so
that the factory could be handed over
to the TISCO; and after that, they
are saying, they are believing in a
mixed economy. They are saving our
socialist, core of the economy from,
the Janata. These Janata people used
to be—wone thing is very good-foolish
no.l.

So, we could have understood them.
But these Congress people, they are
very efficicnt, very competent and
very coherent, but only for doing
wrong things. These people are capa-
ble of doing positive mischief which
the Janata people were incapable of.

1 want to say something about the
black money. I would like to ask the
Finance Minister who is always smil-
ing. People have referred to Wanchoo
Committee, etc. I do not want to go
to that generalisation, but I put a
question—conciete and positive ques-
tion. What is the number of car
owners, truck owners, Jumper owners
and bus ownerg in Dhanbad and what
is the percentage to pay income tax?
The answer received from the previ-
ous Government brings gurprise. The
number of cars wasg 5245 and only 5%
of the owners give income tax. Cgp,
there be car owners who are incapable
of giving income tax? The number
of truckg ig 4253, and only 50% of
the owners give income tax. The
number of dumper owners is 95, only
50% give income tax. The number of
bus ownerg is 318, only 20% give
income tax. The number of power
driven vehicleg is 4495 and only 2%
of the ownerg give income tax. This
is the efficiency of the income tax
Department in my District.

In Dhanbad only 20 factories are
listed. I can give the names also if
vou could give me time. They have
taken money from a]] the banks. They
are diverting total money into another
sector, When we represent against
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them, there is nobody to listen. In

this way they are having their mixed

economy. They are building their

nationa] economy. They are saying

that they will be building their own
mode of Sgpialistic pattern of Society
under the debris of post-colonial rule.
Let there be democracy, gictatorship
or gutocracy, but this hypocracy must
end.

SHRI MAHENDRA PRASAD (Jaha-
nabad): The present Finance Bill is
in pursuance of the wonderful budget,
the best budget of post independent
India, which our Finance Minister
presented to thig august House last
month. I stand here to support the
Finance Bill.

The 3 years of Janata rule has des-
troyed the economic fibre of the coun.
try. The country is passing through
most gifficult time. We have sky
rocketting inflation and bone breaking
rise in prices of al] commodities. The
whole population is living under fear
of uncertainty of prices of almost
every commodity. It is not a happy
situation for any Government which
calls itself welfare Government. Our
democratic Government, which has
eoncern for the people, will have to
solve this problem and allay the fear
of the people. How can this problem
be solved? There are 2 ways:

(a) Check in population explo-
sion by all means.

(b) Increase in production and

supply.

Being a student of Econemics, 1 know
the price in the market in a democra-
tic country is determined by inter-
action of supply and demand More
the supply, in relation to demnd in
the market, less the price, and less the
supply, in relation to demand in the
market, more the price. Therefore,
for arresting the price and bringing it
down, we will have to bring tremen-
doug amount of improvement in the
supply position. We wil] have to flood
the market with supplieg of material,
while restricting the demand through
population control. The supply can-
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not be increased through a magic
wand. To improve the supply, tre-
mendoug amount of increase in pro-
duction is necessary. How do we in-
crease the production? There are two
ways: (1) There shoulg be either in-
fluence of fear, as we can see in a3
regimented society like USSR and
other communist countries, where
people work harc, because otherwise
they can lose their lives, or (2) There
should be element of incentive and
interest to produce more, Human be.
ing by nature is self and attachment
minded. People do not like to art
with what ig attached with them.
Ignoring the self, can be the act of
stoic. But even being stoic minded is
an act of gelfishness The act of
besnevolence and kindnesg also is pre-
dominantly an act of selfishness, be-
cause these acts are in pursuance of
getting salvation foroneself. This is
truth and ne success can be achieved,
in any sphere, by ignoring truth.
Therefore, Sir, we should recognise
the necessity of the element of incen-
tive, while formulating our economic
policies. Today what we find ig the
negligence of these important factors
at the time of formulating government
policies. Hence the chances of failure
o four policies, and therefore prob-
lemg for the people.

Today if the Government wants to
get the people interesteq in national
effort to increase production, the
taxes, both at corporate and personal
levels, will have to be reduced to the’
minimum_ so that people get incen.
tive and inducement for hard work.
The Government itself ig of the opi-
nion that— .

‘“Reduction in rateg of income-tax
will] make people more honest and.
thug curb the generation of black
money.”

The Government ig also of the opinion
that—

“Economic growth can be accele-
rated only through larger savings
and investments.”



237 Finanee

This ig what the Government 1iself
admits. It is algo by implication an
admission by the Government, and
very rightly go, that high incidence of
tax is detrimental to creation of white
money. The money which is essential
for increaging production. It is glso
an admission that pecause of high
taxation policy of the Government,
there is generation of unlimited amo.
unt of black money, which is not used
for production purposes. This state
of affairg is suicida] for the economy
of any country which aspires to deve-
lop. Black money creates unnecessary
demands, While money creates neces-
sary gsupply. Today, the key to the
solution of the Indian economic prob-
lem lieg in the fact that there is larger
amount of gavings and investments.
Thig ig possible only and only through
generation of white money, White
money can be createq only if black
money is stopped, and black money
can be stopped only if there is incen-
tive to create white money by reduc-
tion in taxation. Today the incidence
of taxation in India is go high that
nobody feelg interesteg in disclosing
hig or her income. The taxation policy
of the Government is a great deterrent
to disclosure of income, compelling
the people to become dishonest Today
thig policy of high taxation ig telling
upon the nationa] economy, The prob-
lem today 1s not distribution of wealth
which is, as a matter of fact, non-
existent, but creation of wealth. Today
it appears that the fight is for distri-
buting pieceg of fish which ig still in
deep water. It is also a fact, Sir, that
Governmenta] expenditure especially
in produclive ventureg of the Govern-
ment, is wasteful to g large extent.
It ig so because of lack of incentive in
Governmental expenditure and natu-
ral corruption among Government offi-
cialg under the prevailing gystem.

While campaigning during the last
Assembly elections, in Bihar, 1 met
a Head Master of a High School, who
complaineq that a crore of rupees,
which starts from the Central Govern-
ment, meant for villagers, becomes a
big zero while passing through differ-
enf Central and State Government
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agencies. Mukhiyag get the last chunk
of the loaf while villagers for whom
the money is meant get g big disap-
pointment, In Bihar, 1 remember,
several] Mukhiyas, in connivance with
Block and Sub-Divisional officials, on
sharing the booty basis, took a large
amount of money from the State Gov-
ernment in the name of digging well
during gsevere dqrought period before
1870, though no wel] or a very few
wellg were dug. It is natural and no-
thing much can be done about it.

Because of 1ack of incentive in
Governmental expenditure, in produec-
tion sector, the Governmental expen.
diture becomes wasteful. We know
the performance of several Govern-
ment projects. Therefore, the lesser
the Governmental expenditure, the
better the result for the economy of
the country.

Moreover, Sir, I propuse to request
the Finance Minister to formulate the
Governmental policies, on the line that
there is less Governmental expendi-
ture where the Governmental expen-
diture is wasteful; the generation of
black money is gtopped; and there is
creation of white money. There is in-
centive to the people to create white
money out of their savings and invest
them in developmenta] activities of the
country, by producing more and creat.
ing boom in supply. Such action will
result in boom in production, crgation
of wealth and employment opportu-
nity, increa@se in per capita income,
increage in export because of more
production, and increase in Govérn-
ment’s earning and, therefore, build-
ing a good ang great image for the
Government.

To achieve 3all these, the Finance
Minister should reduce the personal
and eorporate tax, including all sur-
charges, to 20 per cent from the
present 66 per cent. If it is so done,
the worst that can happen to the Gov.
ernment ig that the Government will
lose revenue of Rs, 2000 crores. At
the moment, the revenue to the Gov-
ernment exchequer through personal
and corporate tax iz Rs, 1428 crores
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and Rs 1516 croreg respectively. But,
this step of reducing taxeg wil] re-
surrect the nationa] economy and will
create boom in every gphere of our
economy. The whole economic pic-
ture of the country will change to the
great advantage of the people of the
country and the Government as well.
Also, I feel, that the loss of Rs. 2000
croreg because of reduction in taxes
to 20 per cent is more notional than
factual. In my opinion, the Govern-
ment wil] earn much more than what
they are earning now because of bettzr
compliance of taxes and because of lots
of economic activity which will, in
turn, bring more money to the Gov-
ernment exchequer by way of taxes
Irom increased income of the people
ang different industrial units ag well
as excige quty on increased volume of
production and sale. For immediate
relief to the Government exchequer,
even excise duty can be enhanced to
net Rs. 2000 croreg to the Government
Exchequer. Though it ig an unpopular
suggestion, and it will no doubt be =a
burden on the people, yet for the
national interest gometimes harsh steps
are taken and sacrificeg are made. But
in any case, in the longer run, it will
benefit the people, the Government
and the country much more than the
sacrificeg made.

Wealth tax: | do not know when
whag the concept of wealth tax in our
country introduced To my mind, this
is disincentive to the people who earn
money through hard work. Tt is a
psychological phenomenon. It all ad-
versely affects the productivity of the
country which in turn affects the
supply position and nrice for different
commodities and, therefore the fate
of the country.

Today, people while justifying the
high incidence of taxation, talk of the
high taxation in developed Eurovean
ang American countries. - But these
friendg forget that when rea] growth
took place in these countries, scores
of years ago, there was either no taxa-
tion or it was nomingl., The USSR
and other communist countries deve-
Joped under regimentation ang influ-

ence of fear which comeg out of
bullet and buyoconet.

Keeping in view the above enume.
rateq factors and philosophy, I request
our hon. Finance Minister not to insist
on gection 80J legislation, and that also
with retrospective effect. It will ad-
versely affect industiries and the eco-
aomy of the country, because of the
same reasong which I have enumerat-
ed above 1t will take away money
from a sector, where the utilisation of
money ig cent per cent productive and
where money helps developmental
work of the country. While introduc-
ing thjg section 80J legislation, the
hon. Finance Minister feels proud that
one vigilant Income.tax Commissioner
discovered that this section 80J gives
double income-tax benefit to the in-
dustry, but the hon. Finance Minister
forgets that people pay double income-
tax on the same income, first in the
form of corporate tax ang again in
the form of personaj tax on income
from dividend etc. though the source
of both the income, corporate s well
ag personal, is the same,

Therefore, I wil] request the hon.
Finance Minister not to be carried
away by any fancy or the whim and
arrogance of any officer, put to consi-
der sympathetically the request to
desist from the proposed legislation.
At least the retrospective part of it
must be taken out and, if nothing else,
at least the smal] gcale industries must
be spared from the flurry of this
legislation. My request is for the
same reason, as I have described above,
that it will discourage the incentive
in industries as also it wil] encourage
wasteful governmentaj expenditure.

The Government proposes to raise
the exemption 1imit from TRs. 10,000
to Rs. 12,000 for income.tax purposes.
The result wil] be that it will throw
6 lakh tax-payers out of the income-
tax net. It will also result in revenue
losg to the Government exchequer to
the tune of about Rs. 18 crores. This
is, no doubt, a popular gtep taken by
the Government, and it will give relief
to a large number of people and,
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therefore, it ghould be welcomed, But
it is not a remedy to the economic
ailmenty of the country. Rather, it
may add to the already depressing
economic gituation as, because of this
tax concession  the earning of six lakh
people, if they are not saved and in-
vested, may be dumped into the mar-
ket for purchasing luxurious and un-
necessary commodities, thereby creat-
ing more demand in the market as a
result of which overal] price may tend
to increase. My fear ig that the bene-
ficiaries of thig tax relief belong to the
category of people who have a ten-
dency to spend money, rather than save
ang invest it. Therefore, the need
today is to encourage saving through
governmenta] tax policieg by giving
relief to a gection, or institutions or
firms, where the tendency is to invest
in developmental activities of the
country.

Sir, only a strong leader and a
strong Government can take such a
bold policy decision. Fortunately for
India, we have got a Strong leader and
a strong Government right now. If
such a strong decision cannot be taken
now, it will never be taken. This is
the most opportune time for such
decision. Because, if this decision is
taken now, it will start bearing fruit
within two or three years and will get
the gsupport of the people as the result
starts coming. If thig decison ig taken
a few years later, it may create a bad
image for the Government and may
affect the election prospect, because
the good result cannot be expected
immediately after these decisions.
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SHRI G. M. BANATWALLA (Pon-
nani): A¢ the outset, I would like to
draw the attention of the hon. Finance
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Minister to a few importans procedu.
ral questions wihch have come up
during the course of the national
debate on the budget proposals. I
echo them in this Houge only in order
that the House and the mnation may
know the reactiong of the hon. Finance
Minister to these guggestions,

Shri Palkivala, for example, aas
suggested that the Budget proposals
need not always be ghroyded in tradi-
tional gecrecy. Let there be an open
public debate throughout the length
and breadth of the country on tenta-
tive budget proposals before they are
nresented in thig House.

SHR] JYOTIRMOY BOSU (Dia-
mong Harbour): Barring 5 few items.

SHRI G. M. BANATWALLA: This
would allow ug to influence the think-
ing and the principles that go into
the formulation of the budget propo-
sals. In the USA, for example, the
Budget is communicated in a message
by the President to the Congress well
in advance of the time the Bil] is in-
troduced in the Congress. In the case
of Finland, for example, the Finnish
Parliament wag discussing in June the
tentative proposalg that were to come
before it later on in September.

Shri Palkivala says:

“Mr, Venkataraman is the man of
right calibre and courage to make
the momentous innovation of scrap-
ping the shroud of secrecy and in-
viting an open debate before intro-
ducing hig Budget next year.”

So, let ug have the reactiong of the
hon. Finance Minister to this important
procedural question.

Another important point is that the
Finance Bill in one clean sweep
modifies, comprehensively amends,
several taxation laws. For exam-
ple, this Finance Bill amends
several taxation laws. It amends
several laws connecteg with direct
taxes, namely the Income-tax Act,
the Wealth Tax Act, the Gift Tax
Act and the Interest Tax Aet. In the
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same Finance Bil] we find that seve-
ral laws connected with indirect taxes
are also sought to be amended, namely
the Customs Tariff Act, the Central
Exciseg and Salt Act, the Additional
Duties o¢ Excise (Goods of Special
Importance) Act the Customs, Central
Excises and Salt and Central Board
of Revenue (Amendment) Act. There
are some miscellaneous Actg also that
are sought to be amended, namely
the Indian Post Office Act and the
Compulsory Deposit Scheme (Income-
tax Payers) Act.

We therefore find that in one clean
sweep the Finance Bill amendg a num.
ber of laws. Here I must submit that
amendments of the direct tax laws
that are made through the Finance
Bil] do not get sufficient attention.

15.00 hrs.

Sir, you have told me to give all my
viewg in five minutes on the geveral
laws that are to be amended by this
Finance Bill. Therefore, I suggest
that as far as tax laws are concerned
there should be geparate amending
bills. These amending bills should go
to the join{ select committees and
thereafter fully debated in Parlia-
ment. In these select committees the
Memberg of Parliament will have an
opportunity to directly examine the
evidence os those experts who are
protagonists of some measure or the
other.

Now, I come to the fiscal measures
contemplated under the Bill. These
fiscal measures do open up a new
path in the budgetary policy. It ig to
the credit of the Finance Minisier that
in the face of heavy deflcit he has
managed to give us reliefg and incen-
tives howsoever inadequate they may
be. There is no doubt that these re-
liefs will swell disposable income thus
adding to the demang and purchasing
power and giving the necessary impe-
tus in order to increase the supplies.

Mr. Chairman, there is also a re-
markable feature of this particular
Finance Bill. That remarkable fea-
ture is that the hon'ble Finance Mi.
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ﬁister has managed to increase the
capital and revenue expenditure by
ag much as three thousand crores by
just 285 crores by way of additional
taxation and 1400 crores by way of
deficit. We must, therefore, appre-
ciate that the Finance Minister has
been in a position teo increase the
capital and revenue expenditure of
Rs. 3000 croreg by taking only 285
crores by way of additiona] taxation
and 1400 crores by way of deficit.
This must be contrasted with last
year’s budget of Shri Charan Singh.
In that budget the then Finance Minis-
ter took away 665 crores in taxes and
ithe increase in capital and revenue ex-
penditure was just 100 crores. I must,
therefore, congratulate the hon’ble
Finance Minister for this remarkable
feature of the budgetary proposals.

However, there ig one more fact
that must be conceded and the hon’ble
Finance Minister must concede it that
the budget is a master-piece. It is a
master-piece in gshowman-ship. The
Finance Minister has received laurels.
I 4o not grudge the same. I join in
giving those bouquets also for slashing
the excise duties on selected itemg of
consumption ang intermediate goods.
The relief given is 43 crores. On the
basis of that the hon’ble Minister has
made g claim that there ig reduction
in the tax burden op articles of com-
mon consumption. I submit that this
claim is not properly founded because
the hon’ble Ministey has incredsed
across the board special excise duties
on all other items—essential or non-
egsential-——consumed by rich or
poor. ..

Now I will make a few bries re-
markg with respect to industrial
growth and incentives. I might say
that these are not adequate. I will
take up the point when I move my
amendments to those particular
Clauses. But I might now say that
our industrial base was created in the
vear 1950. In the case of many indus-
trieg there is now an outmoded tech-
nology. Therefore, the 50 per cent
more depreciation thap the normal
rate, which is envisaged in the budget
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proposals, is not adequate to induce
industries to modernige assets and to
plough back profits for growth,

Then, Sir, I would like to point out
an unhealthy, feature of the propoals.
And that is, that many of them are
with retrospective effect. I have to
moye Several amendmentg with res-
pect to that particular point and I will
deal with them in detail at that stage.

I may conclude by saying that the
question of unemployment and infla-
tion must be tackled on a war footing.
Inflation rate is now going up to 30
per cent. QOur Finance Minister is
going at a speed which ig greater than
the speeq of SLV-3. Our entire cal-
culationg are bound to be upset.
Therefore the matter needs more se-
rious thinking and vigorous steps are
needed to tackle the problem on a
war footing. And in the case o¢ un-
employment ,the private sector must
also play its role and proper incen-
tives should be given. If the private
sector comes forward with any scheme
to generate additional employment I
hope that they will be considered and
proper steps taken.

1 hope that these few preliminary
remarks, which I have made in the
few minuteg which you have gra-
ciously alloweg me, will meet with
daepsconsideration at the hands of the
hon, Finance Minister. With these
words I conclude.

MR. CHAIRMAN: The Finance
Minister. .,

SHRI XK. T KOSALRAM (Tiru-
chendur): I gave my name 3 days
back. Mr. Lakshmanan told me, “I
will be calling you”. It i3 very un-
fair.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I am
your representative. I will look after
the same,

SHRI K. T. KOSALRAM: 1t is
very unfair. For three days I have
been waiting for my chance.
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MR. CHAIRMAN; I am really
sorry; 1 cannot accommodate you.

SHRI K. T. KOSALRAM: He said
he will allow me. What ig this?

=it faw sear ) : wwfy
CIALOR mm;ﬁfémmmm
ST ?

MR. CHAIRMAN: I think the hon.
Minister has conceded and the House
also desires that we git for one hour
more to discuss this. But I would
request hon. Memberg not to speak for
more than 5 minutes,

SHRI JYOTIRMOY BOSU: When
vou reply, at 4.30 or 47

SHRI R. VENKATARAMAN:
General Debate goes on up to 4. I
will begin at 4 O’clock.

SHRI JYOTIRMOY BOSU: 1 sug-
gest 4-30 p.m. There are some com-
mittees working  according o
Speaker’s direction at 3 O’clock, and
some of ug have to be there. Here is
an important occasion when some of
ue have given our notice to the Mi-
nister. The Minister wil] naturally
be covering some of my points. 1
have also asked questiong with regard
to importation of Pittg aircraft. I
want to hear him. How can I be pre-
seny at the Committee and the House
2t the same time?

SHRI R. VENKATARAMAN: I will
wait till Mr. Bosu comes and I will
deal with that subject as goon ag he
comes,

SHRI JYOTIRMOY BOSU: I am
much obliged and most grateful to
you.

MR. CHAIRMAN: Shri Kosalram.

SHRI K. T. KOSALRAM: Mr.
Chairman, Sir, I thank you very
much at the outsety for having given
me thig opportunity.

1 rise to support the Finance Bill
moved by my friend, Mr. Venkata-
raman. I know Mr. Venkataraman,
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who wag my colleague in the Madras
Legislative Assembly. His tenure gs
the Industrieg Minister of Tamil Nadu
is being remembered ag the Industrial
Age of Tamj) Nadu. Now, hig tenure
as the Finance Minister of India will
surely be remembered as Economic
Miracle Era of India.

Since the Finance Bill giveg effect
to his Budget proposals, aimed at eco-
nomic revival, I have to refer to cer-
tain importani issues. The Govern-
ment of India envisages annual growth
rate of 5 per cent during the Sixth
Plan. But the proposed gdditional in-
vestment ig 16.6 per cent. When the
price rise ig 20 per cent per annum.
I would like to know, how the Finance
Minister proposes to achieve the
growth rate of 5 per cent with only
16.6 per cent additional investment.

Here it is necessary to point out
that last year the savings increased
by 22 per cent. I need not say that
savings help capital formation. Un-
fortunately, there wag no capital for-
mation ]ast year and as g result of
that, the industrial growth rate was
‘nil‘ in 1979-80. I would like him to
throw light on thig matter.

The hon. Finance Minister js also a
Member of the Centra] Planning Com-
mission. It, therefore, becomes his
Special 1-||=,3spt:msilzu'.l.i.ty to see that what
he assures to the people is approved
by the Planning Commission.

When he addressed Madurai-Ram-
naq Chamber of Commerce, he assur-
ed them that Karur-Dindigul-Tuti-
corin Railway line—because he hap-
pens to be the Planning Commission
Member, I say this; otherwise, I
would not touch thig point—would be
taken up for consideration this year.
He will recal] that from the Opposi-
tion benches, he led a delegation to
the then Railway Minister, Prof.
Madhu Dandavate, of all MPs from
Tamil Nadu, irrespective of political
parties to which they belonged de-
manding that thig Project should be
taken up in 1979-80 itself. This year,
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I interrupted the hon. Railway Minis-
ter, Pandit Kamalapati Tripathi while.
he was replying to the Demands for
Grantg relating to the Ministry of
Railways and askeq him: *“What is
meant by inclusion of Karur-Dindi-
gul-Tuticorin BG line for considera-’
tion jn the Railway Budget?—I want-
ed to know from him specifically as
to what ig meant by ‘consideration’—
and whether it would be taken up for
execution thig year itself.” He re-
plied: “Thig proposal has been sent
to the Planning Commission and that
as soon as he receives the recommen-
dation of the Planning Commission,
he will take it up for execution this
year itself.” Then, 1 contacteq the
Planning Minister, Shri Tiwari, and
he told me thag the Railwayg have
sent thig proposal along with ten
other proposals and it would be taken
up for consideration after the Plan
frame for 1980—85 is finalised. This
is the position. You are a member of
the Planning Commission now as the
Finance Minister ang earlier on you
were a member of the Planning Com-
mission. You know fully well the
position about thig project.

The General Manager, Southern
Railways, Shri Thomas on 24-7-80 has
informeq the press—the Hindu has
prominently published it—that the
Planning Commission is about to clear
this proposal of Karur—Dindig‘u‘l-'I'uti-
corin BG line. I am at a lossg as to
whom to believe, you or Mr. Tiwari,
and whom not to believe. Ag a mem-
ber of the Planning Commission, you
should see that youy assurance to the
people of Tamil Nadu ig fulfilled by
taking up this scheme for implemen-
tation this year itself.

The hon. Finance Ministey was also
kind enough to assure the huge
gathering at Madrag at my felicitation
function that he has approved Rs. 200
crores BHEL project at Ranipotal in
Tami) Nadu. He wag holding Indus.
tries portfolio also gt that time. Now,
I understand that the office of BHEL
which was opened at Ranipotai has
been closed because the scheme has

L
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been taken to some other State, I
want to know how far it is true. I
want a clarification from the hon.
Finance Minister, Mr, Venkataraman.
I woulg like to know how the hon.
Finance Minister is going to keep up
hig assurance to the people of Tamil
Nadu. He had categorically assured
it. The scheme has now been taken
to gome other State. I want to know
whether thig information is correct
or not—I may be right or I may be
wrong.

Now, I would like to point out that
in 1979, of the total assistance of
Rs. 16,026 crores given by commer-
cial panks to industries, the four
southern States, Andhra Pradesh,
Karnataka Kerala and Tamil Nadu
bave got only Rs. 3,194 crores which
is about 19 per cent. Similarly, out
of Rs. 1,247 crores ganctioned in 1978-
79 by all-India term-lending iustitu-
tions to industries, these southern
Stateg got only Rs. 311 crores. The
amount actually gisbursed was only
Rs. 227 crores. These are all Reserve
Bank ¢f India figures. These are not
my figureg or those of the man in the
street. These figures haye been sup-
plied by the Reserve Bank ¢f India.
How do you expect the southern
Stateg to develop industrially with
this meagre assistance from commer-
cia] “bdnks and term-lending institu-
tions?

In this session, a Bill was passed for
taking-over of the Nationa] Jute Mills
of Calcutta to which the public sec-
tor financial institutions have given
loang of Rs. 9 crores. But for the past
three years, the Plastic, Resing and
Chemicals Ltd., Arumuganeri near
Tuticorin ig lying closed. The
Dhragandhara Chemical Works, a sis-
ter concern of PRC, is not interested
to revive this wunit because the
management has exploited thig unit
fully and the machinery ig rusting
now while the product Resin is being
imported to the value of several
crores of rupees. The All-India Resin
Manufacturers’ Association passed a

Finance (No. 2) Bill 252

unanimous resolution. They demand-
ed that this uni; be taken over by the
Government, The loans extended by
the financial institutions run to only
about Rs. 3 crores. The Government
may extend loan facilities to SPIC or
IDL or Chemplast, so that this unit
is taken gver by anyone of them, and
run successfully.

The Finance Minister hag to ensure
that the moneys provideq are mnot
allowed to lapse. The shortfall in
1979-80—revised estimates—under the
head Fisheries, was about Rs. 31
crores. The reason given is non-
completion of the fishing harbour pro-
jects at major and minor ports.

For the past 3 years, 1 have been
running from pillay to post for the
development of Chinnamuttom fishing
harbour project. With an investment
of Rs. 6 crores, this port will give
Rs. 10 crores annually in foreign ex-
change. 1 am happy that thig project
wil] be taken up for implementation
this year, as announced by Shri R. V.
Swaminathan, Minister o¢ State for
Agriculture. I am sure that the
Finance Minister will make necessary
funds available ‘for this.

4
3
dq4

B
733
b
1
PE
I



253 Finance

g% swerfual w faodt wwmar W oy #E
fear t& ag adary oy e sqwewT WY T

qI? ware & wHoer  qweAfasw iy
WY gq Fuw q&t ag ag favara s
g fe v warorardy ¥wY e 2@ gu ami
wary ofeet  Wreaw W gafa 9 W=
WAMATY ¥ wqrar FEF Y gt

AP4e
FEH

4399
§ g‘;ﬁ 4
Taw
ﬂjii §
= 3 gg:m
15’%5 M
T2%04311 284

forad agt & Thw sz wor arffast s=r
"

MR. CHAIRMAN: We have ex-
tended the time of the Houge and this

SRAVANA 8, 1902 (SAKA)

(No. 2) Bill 254

is the fag-end. If you do not want
yvour friends to speak...
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Engineering graduateg including
post graduates who were on the live
register of Employment exchanges on
31-12-1979—

1

1. Civil—5054
2. Mechanical—7244
3. Electrical
and Electronics—7368.
4. Chemical—1029
5. Mining—82

Persong who passed out from In-
dustrial training Instituteés and were
on the live register of Employment
Exchange as on 31-12-1979—

Engineering Trades—331382
Non-Engineering Trades—19,920.
The .total comes to 3,51,302.

The number of job geekers on live
register gq on 30-4-1880 is 14843

lakhs.
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MR. CHAIRMAN: This is unfair to
all your colleagues here. Any how,
the bell is being rung. .

Now there is quorum. He may start.

DR, KRUPASINDHU BHOI (Sam-
balpur). Sir, at the outset, I must
congratulate the Finance Minister,
who hag given a clear-cut picture of
the economy of our country and has
voiced woptimism to combat the eco-
nomic ills which have been cieated
by the Janala conglomerate during
the last three years. He has also
tried to give relief to the poorer
classes, middle class anq middle in-
dustrial gector.

The country is self-sufficient in
food production since February, 1876.
Al]l the infrastructural facilitieg crea-
ted by Shrimati Indira Gandhi’s re-
gime and all the techno-economic
development created at that time
have brought the country to this
position. This is the best time to
think ag to how we can compete with
the developing nations international-
ly. Now we are facing the problem
of price rise and inflation. How can
this be checked unless and until there
is internal mobilisation of our re-
sources? Unless we mobilise our in-
ternal resources, we will not pe in
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a position to compete with the deve-
loping nations. Just gee the deve-
lopment of the East European coun-
tries anq Japan. Japan with .3 per
cent of the total area of the globe,
with 3 per cent of the total popula-
tion, has an industrial wealth of 10
per cent. They have surpassed USA
in steel ang car production. They
have surpassed the Swiss in watch
production. They have surpassed
the whole world in electronics. Now
is the best time when we should give
more impetug to the development of
science and technology. Our scien-
tists are demoralised. During the
three years of Janata  rule, our
scientists were treated ag third-class
citizens. You can know from the
figures how they were demoralised
and hpw many of them dieg out of
frustration. The Finance Minister
hag provided some money for Te-
search and development and he has
boosted the morale of the scientists
ang technocrats. But it is much Jess
compared to international standards.
For research and development. we
are giving .6 to .7 per cent! but the
international standard is 7 per cent
for research and development. [
wouly like to suggest 3 few measures
for the scientific ang technological
development of our country. Now,
there is a crisis of energy through-
out the world. India is also affect-
ed by that. From 1980 to 1985, we
have made a provision of Rs. 20,000
croreg for hydro and thermal power
generation including nuclear energy.
I urge upon the Minister that we
should think for a new power policy.
We arpg producing 30,000 MWs; of
power in the country. We are en-
visaging to produce anothey 22,000
MWs of power in the next five years.
1; is 3 massive plan but we should
spend money economically. I am not
telling that we should stop produc-
ing energy. But with this capacity.
for another five vears without pro-
ducing eve; a single MW of addi-
tional power, our economic deve-
lopment cannot %top. The reasons
are there. The utilisation capacity
of our plant.sr is 44 per cent and the
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international standard is 75 per cent.
This utilisation capacity was 44 per
cent during the Janata regime, now
it hags gone up to 48 per cent. If
we can stop the forced outage, we
can achieve the goal of 87 per cenmt.
The USSR has achieved a goal of 66
percent capacity. At the same time,
we should also economically use the
generation unit., What is that? In
all the agricultural pumps, we€ are
not using capacitors. By that, we
are losing 35 per cent of the energy.
In other developing countries, the
energy is utilised cent per cent. We
are wasting valuable energy. With
thig 30,000 MW ou, capacity of en-
ergy should be much more than
what we are achieving here. Take
the steel plants. Have you seen that
from the boilerg of the steel plants
how much energy is flamed out? By
that we are losing 35 per cent of the
energy. If the design parameters
of the industria] sector are changed,
definitely we wil] be successful in
restoring the energy which we are
losing.

We gre now in a different mood
because we are going to speng all
cur coal reserves in another 40 to 50
years as ouUpy mineable reserves are
30,000 million tonnes. The tota] re-
serve is 1.11 lakh million tonnes and
the mineabe reserve is 30,000 miliion
tonnes. We should not consume our
non-renewable energy source, The
Minister of Finance belongs to Mad-
ras. The TNEB and a scientist, Mr.
Chogalingam have evolved y formula
for production of solar energy on the
sea based on temperature difference.
That ghould be tackled.

We are rich in mineral resources.
The mineral resources are 4 per cent
of the total world reserves. Our
population is 15 per cent of tho total
World population. But uptil] now,
we do not know as to what are the
mineral resources of the country.
But this 4 per cent can be increased
to 10 per cent if all the geological
structures in the country are map-
ped. TUptill now, only 43 per cent
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of the area has been mapped. So,
we must provide much more money
in the plan for that. We must pro-
vide 7 per cent of the outlay in that
sector for detaileq investigation so that
we can know our position of mine-
ral potential. Then we can think of
establishing mineral based industries
in the country, I suggest +that tihe
national mineral policy should be
evolved within the next ten years so
that we must know our position.

I hail from Orissa. I would urge
upon the Finance Minister that
Orissa is rich in mineral resources
but the plan gutlay has been very
meagre. 70 per cent of our people
are living below the poverty line
and the plan asszistance which the
Central Government hag provided is
very meagre. We have requested
the Finance Minister to increase the
prlan qutlay but he hags not done
anything. I request him to increase
the plan assistance. At the same
time, the loans of the poor farmers
should be written off because nf very
severe drought condition in that
State. The Finance Minister has
promised in his Chamber to do that.
I hope, he will do it.
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MR. CHAIRMAN: I have reccived a
chit from the hon, Speaker saying
that at 4.30 P.M. the Home Minister
will make a statement on Assam.
But I think that it would be all right
if it is made aftedthe Finance Min-
ister completes his gpeech.

The hon. Minister,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, Sir, I am grateful to the
hon. members for the deep interest
they have taken in the Budget and
in the Finance Bill that I have pre-
sented to the House. More than 51
members have participated in this
debate and 1 should think, it is a re-
cord number of speecheg made on the
Finance Bill. Even if T give two
minutes for each member, it would
take more than 100 minutes and,
tharefore, it woulg not be possible to
deal individually with each one of the
members. 1 propose to classify the
subjects into certain categories and
then proceed to deal with them, no
doubt, referring to the various
points made by the hon. members,
from time to time.

At the outset, I should like to thank
-all the hon. members particularly,
the senior memberg on my side, Mr.
Bhagwat Jha Azad, the former
Chief Minister of Maharashtra,
Mr. Chavan, the former Chief WMini-
ister of Rajasthan, Mr. Sukhadia and
a number of other senior leaders, who
have participateq in the debate and
gave me the fullest support. I should
also like to mentiop a number of
younger members, who have parti-
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cipated in the debate. Many of them
made their maiden speeches, I should
like to say that they contributed very
effectively to the debate. I was im-
pregsed with the knowledge as well
as command over the facts,
when they presented their points of
view. In brief, I would like to men-
tion Shri Kamal Nath, Shri Anand

Singh, Shri Tariq Anwar, Shrimati
Brar and a few others. I do not
want to read the whole list.

Sir, I shall be dealing individually
with the hon. members from the
Opposition who have made a very
useful contribution. One thing you
would have noticed that the entire
debate has gone on without any
bitterness or rancour. There has
been a very free and frank exchange
of thoughts. Though there have been
differenceg of approach, there has
been np bitterness ang there has not
been the slightest attempt either to
run down anybody or even ta take
unfair advantage of anyone I think
this sets the tone for a good debate
and, I am sure, it will be followed
in all our debates in future.

At the outset, 1 should like to
refer to some pointg of procedure
before I take the subjects which have
been dealt with in the debate. Shri
Banatwalla as well as Shri Satish
Acorwal questioned the need for this
kird of secrecy in budgeting and said
that there should be more open dis-
cur-ion of the budget proposals
evcept those relating to customs and
excise where there may be specu-
lative activities if the budget pro-
posals were known earlier. We are
following the Cabinet form of Gov-
ernment and in the Cabinet form of
Government, the Government takes
the entire responsibility for the
budget proposals and if any one of
the proposals framed by the Govern-
ment is lost or defeated in the House,
the Cabinet resigns. Shfi Banatwalla
referred to the TUnited States. The
Uniteq States followg the Presidential
system of Government in which even
if the President’s proposals which
are sent to the Senate or the House
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of the Representativeg are defeated
or lost, altered or modified, the
President does not resign and the
Cabinet does not fall. The Dbasic
distinction we should notice. Thlere-
fore, in the Cabinet form of Govern-
ment where the responsibility for the
tax proposals or the budget proposals
restg squarely and exclusively on the
part of the party in power, the res-
ponsibility for such proposals must
rest wWith the party and it would be
difficult te¢ share the responsibility
with anyone else.

At the same time, I myself have
expressed, when I was on the other
side of the House, and I also still
continue to hold the same opinion,
that in certain matters it is unneces-
sary to keep such a tight secrecy in
certaln matters like those dealing
with some laws which even if one
knows earlier, no difficult or unfore-
seen consequences would follow. It
will be difficult to distinguish which
of them wil] have serious conse-
quences and which not. But by and
large, I should think that there is
scope for a little more open budget-
ing in respect of Some matters at
least. If I will not be taken to task
and would not be asked to resign, I
shal} try some kind of a little open
budgeting by introducing g kind of
discussion on matterg in which the
public opinion should be elicited
before the actual law is framed.

16-19 hrs.
[DEpUTY-SPEAKER in the Chair)

-I .will now proceed to deal with
the varioug points raised in the ecourse
of the_ debate. Before I do that, I
have just to make one statement.
In the present Finance Bill, I have
introduced one clause, clause 50, re-
lating to the Appellate Tribunal. And
this ig certainly a matter which need
not have been a closely guarded
secref. This could have even been
discyssad in advance. But what I
want now to say is that after this
prquvision was placed before the
House, g large number of representa-
tions have been received, which point
out that the Income Tax Appellate
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Tribunal which ig of equal importance
and which performs equally responsi-
ble functions, is put in a slightly
lower category than that of the Cus-
tomg Appellate Tribunal, with regard
both to the status and emoluments.
The emoluments have been mentioned
only in the Financial Memorandum
attached to the Bill. I want to
make it clear that when the two
institutiong come into being, i.e.
when the Customs Appellate Tribunal
comes into existence, which I expect
will be around the 1st ot January,
1981, the law relating to the Income
Tax Appellate Tribunal wiil be
amended so ag to bring the status as
well as the emoluments and the posi-
tion of the Income Tax Appellate
Tribunal on par with the Customs
Appellate Tribunal. I am sure this
will allay the fears and doubts ex-
pressed by a large number of people.

People may ask, “why do you say
that the Customs Appellate Tribunal
will be able Lo function only from
January 1981?” After the passing
of the Bill. to select the Ilo-
cation, accommodation  for the
tribunals, choose the personnel
and frame rules etc. will take
a few months. So, I am hopeful
that the new tribunal will come into
existence on the Ist of January. By
that time, we will have another
session of Parliament in which I will
bring the amendments to the
Income-tax Act. so that the Income
Tax Appellate Tribunal is put on par,
in respect of salary, emoluments,
statug as well as procedures, with the
new Customs Appellate Tribnal.

A number of Members raised the
question of the serious gap in the
Budget, and expressed great anxiety
over the deficit that has been left
uncovered. Shri Dandavate, Shri
Satish Agarwal and a number of
other Members expressed concern.
And some Memberg went to the ex-
tent of saying that the prices have
been rising at such g rate that at
the end of the year, the price rise
will be of the order of 30 Per cent.
And they said that the previous
budget left a deficit of Rs, 1350 crores, .
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and at the end of the year, it had
brought about a deficit of Rs. 2700
crores. And it hagd brought about a
price spiral of 25 per cent, they said,
on that analogy if thig budget which
leaves a deficit of Rs. 1400 crores will
leave another deficit of Rs. 3000,
crores, and that the price rise will be
30 per cent.

I have been a student of logic. It
ig an elementary principle in logic
that analogies are intended to illus-
trate, and not to prove, Analogies
prove nothing; and in this case, I

don’t propose to follow the analogy
of the previous Finance Minister.
In fact it ig because the previous

Finance Minister did not take the
corrective action when things were
going wrong that the price gpiral
went on and on upto 20 per cent.
And I intend to take corrective ac-
tion as and when the situation
calls for it. Now, if you analyse the
price level, you will find that three
itemg have led to the price spiral.
One is the petroleum product. The
second is gur and the third is edible
oil. All the other items have only
recorded a very marginal increase in
prices. I will give the figures of the
increase in respect of the petroleum
prices now.

SHRIMATI GEETA MUKHERJEE
(Pauskura): I do not know where our
Finance Minister will take us.

SHRI M. SATYANARAYAN RAO
(Karimnagar): You must appreciate
how much pains he is taking.

SHRI R. VENKATARAMAN: 1
have got the figures. If you jook at
the petroleumn and other products,
their share in the increase in mprices is
37.4 per cent. Then if you take gur,
it is 24.9 per cent; nearly 25 per cent.
And if you take all other commo-
dities, it is only 10.4 per cent. If the
general prices were increasing, then
the ©prices in respect of all other
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commodities should have increased at
the rate at which the other commo-
ditieg have gone up. On the con-
trary, al] other commodities have
contributed only 10 per cent.

SHRI NIREN GHOSH (Dum-Dum):
What is the wholesale price index?

SHRI R. VENKATARAMAN: The
Government ig fully aware that when
they increase the prices of petroleum
and petroleum products the prices of
these products will go up and it will
be reflected in the prices. At no time,
during the six or seven weekg when
the budget debate has been going on
in this House have I ever stated that
it wil] not be reflected in the prices.
Now the priceg of these things have
reached a level which is reasonable
and possible to the extent to which
the ©prices have been 1ncreased.
(Interruptions) and it has reached a
level where it is reasonable to the
extent of the increase 1n taxes, and
therefore, it has levelled off. My point
really is that the price of petroleum
products will not increase further...
(Interruptions), If you want to hear
me, I will speak. Otherwise, 1 can
say, I thank you, and I can it down
and nothing wil] happen because the
majority will pass it, and 1 lose
nothing. I thought you were inter-
ested in knowing the point that I am
really making is that the direct effect
of the price hike in respect of pet-
roleum and other ©products has
workeq itself out, and, therefore, it
will net increase hereafter. It has
reached the plateau and hereafter the
price increase will not be as large
and as fast or as high as it had been
during the period when the priceg of
petroleum andg petroleum products
were increasing as g result of the
petrol prices which were increased.
With this in view. I say the other
things which we are doing, viz. to
improve the distribution system, to
take effective action against hoarding
and black marketing to see that the
people do not profiteer, wil} hold the
price at the level more or less at
\
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which it has- reached. My submis-
sion is, there is therefore, no appre-
hension whatsoever that the prices
will go on rising at the rate at which
these have been rising as has been
put out by some hon. Members and
some seemingly intelligent econo-
mists. Some of the people have gone
on saying that the prices are increasing
prices are increasing more outside
the House than inside the House
because they want to create a psy-

chology of scarcity and do the profi-
teering on it.

AN HON. MEMBER: You are
living in your own dream land.

SHRI R. VENKATARAMAN: Scme
of these newspapers are really 1un
by business people, big business and
they are interested in creating this
kind of psychology so that they can
go on profiteering at the psychologi-
cal demand or the kind of impres-
sion that is created in the public
mind. The only way in which it can
be dealt with as I have said, we
have ysed the carrot we shal] use the
stick. The hon. Lady Member Shri-
mati Geeta Mukherjee said vou
have given all the carrots to the bet-
ter class. the wealthier class and you
have given only the stick to the
common people. If she thinks all the
concessions we have given in the Ex-
cise Duties are sticks, then I have
nothing to say. It depends on how
one lookg at it. But if she is wor-
ried that all the carrots have beefl
given to the industrial class, I can
assure her that I will leave enough
carrots for her as well as other
house holders.

SHRIMATI GEETA MUKHERIJEE:
Thank you.

SHRI R. VENKATARAMAN: That
was a joke.

I want clearly to dispel this psy-
chological atmosphere that every-
thing is going wrong. On the con-
trary I pride myself, I have some
luck. When I presented the Budget
the situation was really bleak. One
did not know whether the monsoon
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would be good or bad. The power
situation wus at its worst, The price
situation had reached its peak. The
deficit in 1979-80 was Rs. 2700 crores
and yet the Government took the risk
of presenting a Budget in which it
gave up a large chunk of revenue
by way of concessions on which some
people may agree, some people may
not agree, but it is a fact that it is
full of concessions and I am now
happy to say that to-day the :inon-
soon has been good and the pros-
pect of agriculture with my colleague,
the Minister of Agriculture on my
side, iS, perhaps the best in reccent
years. The power situation hag just
transformed as if by magic. There
is no power cut at all and 100 per
cent power is being supplieq in the
Stateg of Tamilnadu, Xarnataka,
Kerala, Andhra, Orissa and Gujaral.
M.P. is the latest addition to this list
and Maharashtra ig on its way fo
removing the cut. Bhakra-Nangal is
filling up and within a very chort
time, it would be possible to say
that except in one or two parls of
India, there ig no power cut in the
rest of the country. If with this ¥
industry is unable to produce, they
have only to thank themselves. There-
fore, I want to say that the outlook
is so favouruble and so good that it
is time for people to come forward
with their schemes for investiment
as well as for production. Its has
been the theory of varioug people
that if vou leave enough resources in
the pockets of the people, i.e. of the
common man, then you will be
generating demand and you will also
be generating investments. By re-
ducing the surcharge by 10 per cent.,
I have left in the pocketg of the
people Rs. 84 crores and I do hope
that this will reflect itself both in
the purchasing power and in invest-
ment.

The concessions I have given in
respect of industry is something
which should encourage every entre-
preneur to come with investment.
He wil] get first of all the tax ben-
fit under the tax holiday scheme; he
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will get a depreciation allowance
will get an investment allowance. he
and he will also get an additional
depreciation allowance. I can
understand Mr. Unnikrishnan and
people of his way of thinking protest-
ing against it. But I cannot under-
stanq industrieg protesting against it.
I cannot understand their zaving that
there is no incentive to investment.
1 suppose, incentive to investment
for those people means giving away
100 per cent to them. T am afraid
they do not know what is an
incentive.

I will now deal with the criticism
which hag been made by Mr. Unni-
krishnan and a number of other
people of his way of thinking. I res-
pect their opinion, because it repre-
sents a point of view. They are not
wrong, but it representg a point of
view with which we are not in
agreement. In fact, it will be a sad
world if everyone agreed with every-
body else. We must have some
differences of thought, approach and
opinion, so that we mav be able to
pool our ideas and resourceg together
to achieve some cOmmon system or
method by which the country can
prosper as a Whole. Shri Unni-
krishnan as well as a number of
other members have said, “You have
given too many concessions to the
industrial class, you are very weak
towards the multinationals’ and so
on. My answer is this. As I have
explained earlier in the course of the
debate, so far as this party 1s con-
cerned, we are committed to a mixed
economy. In this mixed economy, the
public sector will have the cocm-
manding heights. At the same time,
the private sector has a role to play
within the parameters set for them.
So long as they function within these
parameters, they are entitled like any
other group or section of society, to
have the benefits from the Govern-
ment in order that they may be able
to contribute their share to the total
national wealth. That is why, we
have given these incentives. If we
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. do not give these cqncessions, then

one sector which contributes
somewhere from 30 to 33 per cent
will not be effective and to that ex-
tent, the total national wealth will be
reduced. If the total national wealth
is reduceq to that extent the distri-
bution gets retluced. Therefore, my
submission to Shri Unnikrishnan a®
well as to people of his way of
thinking is that so far as the con-
cessions which we have given, are
concerned, they are in the national
interest and not in the interest of the
individual. It is in the interest of
the nation so that we may produce
more for more equitable distribution
to the people. This disposes of many
of the general points raised in the
course of the debate.

I shall now deal with some of the
specific points. Memberg objected
that the plan size is not adequate.
The Finance Minister has to be a
magician; he cannot merely be an
economist if he has to satisfy every-
body. People want a larger plan, a
lower tax and then no deficit. It is
an impossible performance. If you
want the plan size to be increased,
then vou will have to undertake a
certain measure of resource mobilisa-
tion. And unless there is that amount
of resource mobilisation in the
country, the plan cannot be of the
size which will yield benefit to the
prople. Taking the overall view, this
Government came to the conclugion
that an increase in the size of the
plan by about Rs. 2000 andg odd
crores ie. 16.6 per cent, woulq be
the appropriate increase that can be
managed within the wvarious cons-
traints now facing us.

Hon. Members have raised the
question that the price rise has been
20 per cent and therefore, this I8
per cent increase in the plan size wifl
not be adequate. My answer T8
simple. We have set before our-
selves the target of achieving 5 per
cent growth, in the GNP. Thig can be
achieved in various ways. We would
be able to achieve this 5 per cent
growth by a fuller utilisation of the
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existing capacity. In the last year
on accounf of wvarious -constraints
like lack of power, coal, transport
and even water in certain cases,
existing capacity could not be fully
utilised, By fuller utilisation of the
existing capacity we want to increase
the GNP to a sizeable extent. The

other Rs. 2000 crores which
we are going to provide is a
catalyst which enables further
investment and new investment

to come. ..I will concede that if
I intended to raise the GNP by 5
per cent only on 16.6 per cent addi-
tiona] outlay, I would not have Suc-
ceeded. On the other hand, my
strategy is to use the existing capa-
city fully to increase GNP which can
be further accelerated by an addi-
tional investment of over Rs. 2000
and odd crores in the next year's
plan. Thug we will be able to achieve
5 per cent growth. Next year ycu
can ulways ask me to account “you
said there will be a 5 per cent
growth: how it has been achieved?’;
becau<e I am sure it will be achieved,
and vou will have no opportunity to
ask why it has not been achieved,

The next point which was raised
was aboul the interest tax. Some hon.
Members sail inat interest tax will
act a< a disincentive for investment.
The simple answer to thig question 1s
this. As the hon. Members them-
selves said, when there is g price
incrcase of 20 per cent, if the bor-
rower puvs only 10 per cent, I
suppose he is paying negative
interest; he does nol pav any intcrest
at all.

With the rise in price which has
taken place, unlegs we are able to
mop up the liquidity which is in the
cconomy, we will not be able to
control prices. The prices can be
controlled by a two-pronged attack.
One ig to increase the supply of
goods and services; the other is to
decrease the liquidity in the economy,
In order to decrease the liquidity in
the economy, we make it a
little more difficult for people to
invest on unnecessary things in
industry. By increasing the intere®®
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by one per cent all that will happen
is that the industrialistg wil} thifik
twice before keeping larger inven-
tories. He would not cut production;
but he will certainly cut on inven-
tories and other expenditure which
he is incurring. This ig really a
method by Wwhich you can enforce
economy in the expenditure of snine
of the big business concerns.

There ig a feeling in the rest of
the world that the interest rateg in
India are pretty low. In fact, my
friend Shri Unnikrishnan said the
other day that the interest rate in
other countries is so high that Indian
nationalgs abroad are not willing -to
bring their money here. True. The
prime rate of interest went to 18 and
20 per cent in Europe and America.
Well., we cannot compete with them
in the matter of raising the rate of
interest. But we should recognise
that when there is an inflation, 6ne
off the ways in which you can control
borrowing is by raising the rate of
interest. Even if T had not levied this
interest tax, the Reserve Bank in the
exercise of its functions, as the con-
troller of money supply in the
country. would have gsaid that the
interest rates should be increased so
that the liquidity may be reduced.
So, there is nothing which hag been
done which will effect investment. On
the other hand, it will prevent the
wa-te of valuable economic resdurces
in unnecessary inventorieg and un-
necessary expenditure.

Some members referred to the tax
evasion which has been practised
through the exemption given to poul-
try. In fact when I first amended this
section it was brought to my notice
that some of the people who have un-
accounted money pretended that they
had sold more eggs and brought it
into the account as poultry income. I,
therefore amended this section and
initially provided that, so far as poul-
try and animal husbandry are con~-
cerned, the tax exemption will apply
to either Rs. 10,000 or one-third of
the income, whichever is lesser,
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So, if a person had a lakh of rupees —
‘showed®’ not had’, no poultry man
can have a lakh of rupees as income.

SHRI M. SATYANARAYAN RAO:
In poultry farms in Punjab I have
seen people are earning lakhs or ru-
pees,

SHRI R. VENKATARAMAN: There
are also people like that in Andhra
Pradesh. (Interruptions). Previously
if a person showed one lakh of rupe-
€s as income from polutry, then he
would get an income-tax deduction
of Rs. 33,000 and at the marginal rate
of 66 per cent—72 per cent at that
time—he would have saved a large
amount. And if he was an evader 1t
is easy for him to show even if he
had no legitimate income as if he had
income from this source. There
were representations that the pro-
visions initially introduced to counter
this benefit would adversely affect
small wunits, Therefore, we have to
change this and we said that the
poultry farming people will get a

maximum deduction of Rs. 15.000.
Somebody has asked me to explain
why we have brought this amend-

ment, It has been brought because
we want to give adequate protection
to the small poultry units, That is. up
to Rs. 15,000 of income from poultry
will get total exemption, but if it is
more than Rs. 15,000, they will have
to pay tax like any other.

Mr, Satish Agarwal then raised
this question about the provisional
collection of Tax Act and said that
on account of this Act restricting the
time to 75 days after the presentation
of the Budget sufficient time is not
available to the House for discussion
of the various Demands for Grants.
I may point out to him that it is not
the Provisional Collection of Taxes
Act which stands in the way of suffi-
cient discussion because budget was
presented on the 18th of June and
75 days thereafter would take us to
the end of August. But what really
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prevents full discussion is the Vote
on Account of which we normally take
only for two months and within
which the Appropriation Bill has to
be passed both here and in the other
House and therefore we have to fix a
particular time within which the
demands have to be discussed and
then it is guillotined at the end of
the period fixed. It is a matter for
all the leaders of parties to discuss
in the Business Advisory Committee
and then reach an agreement on this
1ssue. We can extend the time by an-
other 15 days or 20 days or whatever
it is so that fuller discussion can be
had in the House, I for one have al-
ways felt that this is the only oppor-
tunity that the country has knowing
what is happening in the Departments
and if a large number of items are
guillotined tp that extent the couniry
is deprived of the opportunity to
know the functioning of various de-
partments.

Sir, Mr. Bhatia referred to the
Indus Waters Treaty and mentioned
that so much of water which should
be utilised in India 1s now going
into Pakistan and wc¢ are losing 1t
Hon. Members are awaie that under
the Indo-Pakistan Indus Treaty agrc-
ement, the World Bank on behalf of
the Government of India have paid
Rs. 100 crores to Pakistan. We are
entitled to the waters of three rivers,
the Ravi, the Sutlej and another,
The reason why we have not been
able to use them is that the Thein
Dam, which is the most important
one, has not been constructed. It is
a huge scheme, it costs Rs. 450 crores.
I am unable to give an immediate
solution to this problem, but I am
willing to discuss this matter with
the Rajasthan Punjab and other State
Governments which will benefit by
the flow of water to arrive at a set-
tlement, so that the Thein Dam may
be taken up on a priority basis and
constructed,

SHRI R. L. BHATIA (Amritsar):
It can be started and the agreement
can be arrieved at later on,
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SHRI R, VENKATARAMAN: That
is where the trouble arises. The
trouble actually is that we have not
agreed among ourselves  and the re-
sult is that our valuable water is
flowing into Pakistan., Our State
Governments must come together on
the utilisation of this water, and on
that if we come to an aggrement it
may be easier to solve the problem.
However it will not be easy for the
state Governments which have no
large resources to fund these big pro-
jects, It may be possible for the Gov-
ernment of India to find a solution to
the financing of such huge projects.
I will go only that far.

Similarly, the Rajasthan
which Sukhadiaji also raised, is
another major project, Sukhadiaji
will remember that in those days we
both used to go to the National De-
velopment  Council. Shri Brahma-
nanda Reddy and everybody used to
be there. In the First Plan these
big schemes were taken up by the
Centre. In the Second Plan irriga-
tion schemes were taken up by the
respective States, and the States have
not been able to execute any of these
big projects on schedule, Therefore,
there is scope for rethinking on this
matter. The hon. Minister of Plan-
ning is by my side. He may take note
of it because it is a very sad thing
that in our country when we are
starved for water, so much of water
should go waste, We must iry to
find some solution both for the
Rajasthan Canal and the Indus
waters—the Narmada waters are also
going to waste—and I hope some dis-
cussions will take place in which all
the States will be able to come to some
agreement,

Canal,

There was one question in  which
all sides were equally interested, and
that is with regard to the backward
areas and regional imbalances.
Sukhadiaji raised it, and a number of
hon. Members on the other side also
very strongly pleaded. It is a result of
a historical situation. When the British
were ruling this country, two or three
States developed—Bombay, Calcutta
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and to some extent Madras—but the-
other States, and more particularly
the princely States were all in a very
backward state of development.
The result is that industry naturally
goes to that area where it has faciliti-
es, and there is a higher rate of
growth in Bombay and Calcutta
than in the rest of the States.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): But the fruits
of that are not enjoyed by the people
of Bombay.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAI-
RS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR]I P.
VENKTASUBBAIAH): Because they
have elected Subramaniam Swamy!

SHRI R, VENKATARAMAN: What
I am keen on saying is that in order
to correct this imbalance, we have
provided a number of incentives, If
you start industries in the backward
areas we give 15 per zent of the
capital. A number of other conces-
sions are given. Differential rate
of interest 1z given, but all these
concessions do not seem to have any
appreciable impact on correcting the
regional imbalance.

17.00 hrs.

Again, it is a matter in which all
of us should put our shoulders toge-
ther to see that effort is made td®cor-
rect this imbalance, because unless the
country progress as a whole it will not
be possible for the country to be
strong. We cannot have pockets of po-
verty. It is an old saying of the Inter-
national Labour Organisation that po-
verty anywhere is a threat to pros-
periy everywhere. Therefore, we
should try to prevent the pockets of
poverty in our country. Again, the
Planning Commission is doing its
utmost to sce that the imbalance is
corrected. (Interruptions).

A number of questions were raised
about black money. About the
black money, it is a million doliar
question. In fact, any economist who
can find’a solution for the the black
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money will get a Nobel prize for it,
(Interruptions). You do not have to

be impatient, because I  will deal
with everyone of the suggestions.
One suggestion is by Shri R. L.

Bhatia, namely to allow them to free-
ly convert their money at a premium,
He said. issue bonds with purchase
price Rs. 150 and Rs. 100 face wvalue
or something like that, and allow
freely the black money to be con-
verted. There was the other side
which said, demonetise the whole
currency. Both these things are

fraught with the most serious conse-

quences, The unsettlement and the
chaos that one would create if one
disturbs the confidence in currency
cannot be over-estimated and it
will be wvery difficult before we
can establish confidence. Therefore,
any drastic suggestion which comes
will have to be very carefully con-
sidered in the light of its repercus-
sions on society. At the same time,
1 do not want to give any impression
to anybody that I rule out any such
suggestion, It is also possible to con-
sider it in some modifieq form.

Similarly, I would like to say that
so far as the issue of bonds is con-
cerned it is also fraught with wvery
unsavoury conseguences because it
willrgive an impression to the people
you; fan go on making black-
money and some day convcrt it into
white. Therefore that also subject
to some modificatinons can be looked
into, At the moment I am only tel-
ling the House that I am seized of this
matter and 1 shall try to do the best
1 can in the circumstances. It is
not possible to take the Housc or
anybody into confidence as to what
one would do in this matter, But I
am fully conscious of the impact of
black-money on the economy. Many
people think that black-money is
held in the form of gold or silver or
in the form of currency notes. Only
comparatively ill-informed people do
that, The more informed and the
better class of black-money holders

. keep it in such a way that it cannot be
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easily deleted. They keep them in
scrap and commodities and durables
and they keep them in godowns dis-
tributed all over the country so that
it is very difficult for vou to find it.
They invest black money in  things
which are saleable. They use black
money to corner goods in short supply.
Suppose there is shortage of gur biack-
money reaches and corners it, There
1s shortage of oil, black-money rea-
ches and corners it. Similarly we
have had lot of difficulty with other
Commodities. One of the ways in
which we can handle the situation is
to take drastic action. If the House
will support me, certainly the Pre-
ventive Detention measure will be
used for the purpose.

AN HON MEMBER: Do it,

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Use the Preventive De-
tention measure and tell us.

SHRI R. VENKATARAMAN: Some
members raised the question of the
beedi industry. In the Beedi industry
a rather difficult situation has been
created. What apparently is a sort of
concession to the weaker sections has
ultimately proved to be very difficult
for the organised sector and the
workers, This is the case of concession
of excise relief to the unbranded bidi.
Because unbranded bidi ig not liable
to the excise levy a number of peo-
ple who are really engagced in big
businesg divide themselves sub-
divide themselves, and coming under
the category of unbranded bidis, take
advantage of the concession. I be-
came aware of the situation 1n a few
months’ time after I took over. And
if I did not levy any tax on unbrandeg
bidi, it was only to escape criticism
from you, because you will say, Mr.
Charan Singh did not levy tax on
unbranded bidi and you have levied
this tax on unbranded bidi., We have
received representations from wvarious
State Governments like Madhya
Pradesh Kerala etc, where bidi indus-
try is organised in co-operatives and
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also labour wunions, where they
have organised themselves. So,
this concession is more abused;
this concession has been more
to the detriment of the poorer sections
than to the benefit of the poorer sec-
tions. As I said 1 will have to wait
for better timeg to rectify the situa-
tion,

AT ITa® WY W TS g AT AT

SHRI R. VENKATARAMAN: 1t
cannot be done hecause I can reduc:
the tax now but I cannot increase the
Lax now,

Now I have got to deal with one or
two more points. I wag expecting tha.
my friend Mr, Jyotirmoy Bosu would
come here. Because, he has written
to me a letter in which he has askaed
me to explain certain pointg in the
course of my reply to the debate. He
said that only lower rate of duty was
levied on Pitts Aircraft and he wanted
my explanation, Thig i a case in
which the customs duty on imported
aircraft gtatutorily is 40 per cent.
Then, there is an additional.. .

(At this stage Shri Jyotirmoy Bosu
entered the House),

SHRI BHAGWAT JHA AZAD:
Think of the devi] and he is there!

SHRI R, VENKATARAMAN: Trink
of the angel gnd there it is!

SHRI BHAGWAT JHA AZAD: T
seriously object to this amendment by
the Minister to my remark.

SHRI R, VENKATARAMAN: The
import quty—Mr, Jyotirmoy Bosu may
listen—on airrcaft and parts thereof,
l.e. the statutory duty is 40 per cent'.
Then there is an auxiliary duty and
then there ig also what ig known as
counterveiling duty. But every statu-
tory duty has got what is known as
an effective rate ang the effective rate
1s notified by the Government and the
effective rate .one which, as Mr.
Satish Agarw. nows from hig own
eXperience, is framed from time to time
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taking into consideration various fac-
tors. The effective rate on aircraft
under notification no. 145—aeroplanes,
etc. is 3 per cent.

SHRI SATISH AGARWAL (Jai-
pur): Dated?

SHR]1 JYOTIRMOY BOSU: Kindly
send a copy.

SHRI K, P. -UNNIKRISHNAN
(Badagara): What jg.the date of the
notification? »

SHR] R. VENKATARAMAN: 1 will
give you,

SHRI1 JYOTIRMOY BOSU: 1 know,
you won't be happy to give it either.

SHRI R. VENKATARAMAN: The
date is 9th July 1977—Janata Govern-
ment notification.

SHRI JYOTIRMOY BOSU: 1 would
like to have a look at that. Kindly
give ug a copy of that. It was my job
for four years.

SHRI R. VENKATARAMAN: On the
basis of this notification, the value was
asgessed and the tax of gixty one
thousang and odd rupees has been
collected. Therefore to say that we
have done anything wrong in this is
certainly absolutely baseless.

SHRI JYOTIRMQOY BOSU: | never
talked about the duty. I talked abofit
the legalily of the cntry of the aircraft.
(Interruptions). 1 will reply at the
time of the Third Reading. .

SHR] R VENKATARAMAN: 1 have
got a copy of the letter which he has
sent to me. I will read a nortion of
that letter:

“I talked to your Collector of
Customg yesterday and I am told
that the import duty on aircraft is
fifty three per cent—total. He has
stated that there is a lower rate of
duty which has been put into force
by a Government circular. 1 would
like to have a copy of the same. In
the meantime, kindly examine and
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let me know as to how this duty was
fixed when the declared c.i.f, valuw
was Rs. 4.5 lakhs.”

Now the point which he raised ana
the letter, which he wrote, implied
that we had changed the notification
and that we had charged three per
cent. But this notification, as I point-
ed out, is dated 9th July 1977.

I will also try to recollect for the
benefit of Shri Satish Agarwal.. .

SHRI JYOTIRMOY BOSU: What
was the date of entry of the aircraft
into India?

SHR] R, VENKATARAMAN: This
is not a Question Hour. I am not
going to answer questions,

MR. DEPUTY-SPEAKER: Only it
you yield, he can get a reoly He 18
not yielding,

SHR] R, VENKATARAMAN: May 1
sum up? Mr. Jyotirmoy Bosu's attempt
to find something here is an attemj:
of the blind man in 5 dark room
searching for a black cat that was not
there.

SHRI JYOTIRMOY BOSU: He whu
laughs last laughs best. Mr. Subra-
maniam defended Maruti and he has
gone into oblivion. You have taken
t}}e role today. (Interruption).

SHR] R. VENKATARAMAN: Allied
to this is a question as to whether the
Government shoulq have the power to
notify an effective rate as against .
statutory rate On this matter, the
Public Accountg Committee also has
gune into it and recommended that
this notification of the effective ra-e
should not be dnne by the Govern-
ment, This has been examined uy
both the Congress Government before
and by the Janata Government later
ang both the Governmentg came to
the conclusion that in view of the
circumstances in which the Govern-
ment wil] have to vary the rates ror
the purpose of protecting trade, 1n-
dustry, export ang all these things,
they mvist have the power and, if it
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exercisegs the power wrongly, it must
be condemned, but the power must
rest with the Government,

1 am grateful to the House for the
very patient hearing given to Ee gnd,
I am sure, they will accept it.

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU: Will you
tel] us the date of entry?

MR. DEPUTY-SPEAKER: Third
Reading ig there.

SHRI JYOTIRMOY BOSU: One
clarification.

SHR] K. P UNNIKRISHNAN: I
had referred to the nationalisation of
six commercial banks and also refer-
red to a remark made by the Prime
Minister regarding the Punjab &
Sind Bank. I had specifically wanted
a clarification on this,

SHRI R, VENKATARAMAN. 1 have
consulted the Prime Minister and I

WwWag told that it is not correct. —_

MR, DEPUTY-SPEAKER:  Shri
Satish Agarwal.

Mr. Jyotirmoy Bosu, you were not
present in the House when the Finance
Minister was replying to the debale
on the Finance Bill. Only those who
were present here. 1 can call. You
cannot simply come immediately and
put questions.

SHRI SATISH AGARWAL: I would
like to seek one clarification from the .
hon. Finance Minister. Ig it not g fact
that under the law the customs duty
is charged on the imported article
with regard to the date of importation
of the article into the country? This
is the considered opinion of the Attor-
ney General. Because this plane was
imported into the country prior to
July 1977 the duty should have been
charged which was prevalent on the
date of importation e article into
the country. This is legal position
and the considered opinion of the
Attorney-General. If you are in a
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position to reply now, you may reply
now. Otherwise, later

MR, DEPUTY-SPEAKER: The hoa.
Minister has been replying to tne
debate for more than gn hour. If the
hon, Members want any clarification
from the Minister, they can write to
the Minister. Before the motion is
moved. . .

SHRI R. VENKATARAMAN: 1 want
to add that the effective rate of basic
duty on aeroplane has been 3% for
the last several years, from 1949. The
notification wag re-issued on 9-7.1977

17.19 hrs,

[MR. SPEAKER in the Chair]

SHRI JYOTIRMOY BOSU: We wiil
find out.

17.20 hrs

STATEMENT RE: ASSAM

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, as
the House is wel]l aware, Government
have been most anxioug to bring about
a satisfactory solution to the problem
of foreigners in Assam. Time and
agaip it has been made clear that
Government have been and are wil-
ling for talks

2. The Chief Minister of Manipur,
Shri R K. Dorendra Singh has taksn
initiative to have discussions with all
Assam Students Union (AASU) and
All Agsam Gana Sangram Parishad
(AAGSP) in order that the agitation
in all its aspectg is withdrawn and
talks with Government are resumed,
Foilowing hig discussions, Shri R K.
Dorendra Singh has been assured that
AASU and AAGSP wil] withdraw the
agitation in all its aspects exceot the
blockade of crude oil, if an announce-
ment jg made for:

1745 LS—10
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(a) release of de'2nueg who are
involveg in th= agitation in a
peaceful manner; and

(b) withdrawal of the notinca-
tiong issued under the Assam
disturbed Areag Act ang the
Armed Forceg (Special
Powers) Act,

3. The Government have accorcing-
ly decided to release all detenues who
are not involved in violence and to
withdraw the relevant notifications on
2nq August 1980, on the clear under-
standing that AASU gnd AAGSP will
withdraw the agitation as mentioned
above with effect from the same date.

4. In order to create an atmosphere
of good-wil] and understanding. Gov.
ernment have also decided to take
action ag follows:—

(a) to walve the recovery of col-
lective fines imposed for acts
of communal violence provid-
cd undertaking are given by
representatives of affected
communities to abjure vio-
lence and to live in amity and
peace,

(b) to review the cases registered
against persons who have not
been involved in violence

5. As regards action against Gov-
ernment scrvants it is 5 matter entire-
ly between the Government and its
employees. The State Government
wil]l review disciplinary caseg on merit.
In this connection the Prime Minister
has directed that the approach shou'd
be sympathetic,

6. The Government appreciate the
efforts made by the Chief Minister of
Manipur and others in thig regard and
trust that harmony and normalcy will
now be restoreq in Assam. Govern-
ment expect cooperation from aj] sec-
tions so that talks to find a satisfactory
solution can commence soon.




